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Heagd ld.Advocates @ Mr. Chakraberty, eppearing on behalf

of the applicantéand Mr., Chatterjee, appearing on behalf cf the

~

respondents. The‘rggpcndents did not file reply in this case. But

it is found that epplicants made representation(} to t he authorities

cleiming relief in respect of ccunting'qualifying services.after
attaining the femp@rary status in the Railway Department for thé'
purpose of pension and the representation has nat{i?ﬁZbeen diSpeséd 4
of by the respondents. In view of the.anresaid circumstances, 1
think that it would be a fit case to direct'the respondents to dispese
of the representaticen with 2 Speaking and reasonec ordgf within 42
days from the date of communicetien of this ‘erder. The reasoned
order may be communicated to the applicant&gﬁhin one month from the
date of decisien to be taken by the reSp@ndenfs in pursuance of the
diréction of this Tribunal. Appiicant is directed te send copy of

the applicetion alongwith the représentatien to the respendemts under

: Regjsiered Post with A/D within 7 days frem to-day. Accoréingly,

the application is disposed of awarding no costs.
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